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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.46 of 2006 

DATE OF DECISION 22.02.2006 

Shri N.C.Patra 	 Applicant/s 

Dr. J. L. Sarkar & Mr. S. Nath 	 Advocate for the 
Applican ts. 

- Versus- 

Union of India & Others 	 Respondentls 

MrM.U.Ahrned, AddL C G S C. 	 Advocate for the 
Respondents 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers 	 Yes 
may be allowed to see the Judgment? 

Whether to be referred to the Reporter or not ? 	Yes 7  

Whether to be forwarded for including in the Digest 
Being complied atJodhpur Bench? 	 YesWo 

Whether their Lordships wish to see U e fair copy 
of the judgment? 	 Yes/6' 

Viceli ma//Member (A)/J) 



CENTRAL ADMINISTRATIVE TRIBLJNA!L, 
GUWAHATI BENCH. 

Original Application No. 46 of 2006. 

Date of Order: This, the 22nd Day of Februarjy 2006. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE 

Nimai Chandra Patra 
Supe rintendent 
Central. Excise 
Chief Commissioner's Office 
Customs & Central Excise 
Shillong. 

By Advocates Dr.J.L.Sarkar & Shri S.Nath. 

- Versus 

1. The Union of India 
The Secretary, Government of India 
Ministry of Finance & Company Affairs 
Department of Revenue 
New Delhi - 110 001, 

2 	The Chairman 
Central Board of Excise & Customs 
North Block, New Delhi - 110 001. 

The Member (P & V) 
Central Board of Excise & Customs 
North Block, New Delhi - 110 001, 

The Joint Secretary (Administration) 
Central Board of Excise & Customs 
North Block, New Delhi— 110 001. 

The Deputy Secretary (Ad.II) 
• Central Board of Excise & Customs 

Central Board of Excise & Customs 
North Block, New Delhi - 110 001, 

The Chief Commissioner 
Cent ral. Excise & Customs 
Shillong Zone, N.E.Region. 

By Mr.M.U.Ahmed, Addl.C.G.S.C. 
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ORDE R (ORAL) 

SACHIDANANDAN, K.V., (V.C.): 

The applicant, a member of S.C. category, is 

working as Superintendent, Central Excise (Group-B) in the 

Chief Commissioner's Office, Customs and Central Excise, 

Shilloñg. His next promotion is to the post of Assistant 

Commissioner. The promotion to the post 
I 
of Assistant 

Commissioner is to be made from Group-B Executives 

(SUperintendent) of Central Excise, Customs and Appraiser 

in the ratio of 6:2:1 as per the quota fixed by the Hon'bl.e 

Supreme Court. The reservation for SC/ST shall, be followed 

in such promotion. By an order dated 22.8.2005, 267 

officers have been promoted as Assistant Commissioners, 

only 118 officers have been promoted from Central Excise 

instead of 178 due. As per quota of reservation 18 S.C. 

candidates shall have to be promoted but only 2 persons 

have been promoted. The roster register has not been 

maintained. The applicant submitted rep resentation dated 

23.9.2005, but the same has not been disposed of till date. 

Being aggrieved, the applicant has filed this O.A. 

2. 	When the matter came up for consideration 

Dr.J.L.Sarkar, learned counsel represented the applicant 

and Nr.M.U.Ahmed, learned Addl.C.G.S.C. appeared for the 

respondents. Dr. Saticar has taken me to the decision of the 

Supreme Court in W.P.(C) No.651/1997 and connected cases in 

the case of All India Federation of Central Excise Vs. 

Union of India and Others and taken my special attention to 

/ 
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Pages 20 & 21 of the said judgment. For better appreciation 

the relevant para of the said pages is quoted below:- 

It may be' noted that as long as a 
particular quota is fixed by a rule, it will 
have to be followed till the quota fixed 
therein is altered by appropriate amendment 
of the relevant rules, As held in V.B.Badami 
vs. State of Mysore [1976 (2) 5CC 901 (at 
910)], quotas which are fixed can only be 
altered by a fresh determination of the 
quota. It will be for the applicants to take 
such steps as they deem fit, if they feel 
aggrieved about the existing quota but the 
filing of this IA is not the proper remedy. 
We are not also prepared to accept that the 
proposals of the Government of India dated 
8.6.89 themselves visuaUsed a constant 
change in the quota from time to time. Such 
a change, in our view, has to be done by a 
fresh determination and it is for the 
applicants to make out a case therefore and 
take the necessary - steps for such 
modification ." 

Learned counsel also referred to a decision of the Hon'ble 

Supreme Court in W.P(C) No.306/1988 and connected cases in 

the case, of All India Federation of Central Excise vs 

Union Of India & Others and he has pointed to Para 4 (Page 

10) of the said judgment to support his contention. He 

further submits that the All. India Association of Central 

Excise Gazetted Executive Officers has reported the facts 

and made known to the respondents that the Hon'ble Supreme 

Court apportioned the post of Assistant Commissioners in 

the ratio of 6:2:1 to the Superintendent of Central Excise, 

App raiser of Customs and Superintendent of Customs 

(Preventive). The posts of Assistant Commissioner to the 

Customs side were allocated to only Customs though a 

sizeable number of Superintendent of Central Excise are 

engaged for Customs in Land/Sea Borders not covered under 

1'  
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the jurisdiction of Custom House. The ultimate result is 

that while the Superintendents of Customs (Preventive) got 

promotion to that post in the year 1994 have become 

Assistant Commissioners in the year 2002, the 

Superintendents of Central of Central Excise promoted in 

the year 1991 are still languishing. Therefore, his 

contention is that reservation of promotion should have 

been done in accordance with the ratio fixed by the Hon'ble 

Supreme Court. He further submits that the impugned order 

dated 22.8.2005 does not follow the said rule position and 

therefore, he has filed this O.A. seeking the following 

reliefs: - 

To consider the case of this Applicant 
in the prescribed S.C.quota, for 
reconsideration for promotion to the 
post of Assistant Commissioner of 
Customs and Central Excise in scale of 
Rs8000-275-13,500/- from 

• 	Superintendent, Central Excise. 

To issue necessary directions to the 
respondents to give all promotions 
where excess promotions have been given 
to the Customs (Apprisers & 
Superintendents (P) other than existing 
ratio 6:2:1 fixed by the Hon'ble Apex 
Court vide order in Case No.W.P.(C) 
No.306/1988 both WIP(C) No.651/1997, 
and thereafter alter after review of 
the promotion after cadre review in 
order dated 22.8.2005. 

• 	iii) 	To issue necessary directions to the 
- respondents to determine fresh quota 
between Central Excise & Customs in the 
light of the increase in strength after 
cadre review during 2002. 

iv) 	Any other relief(s) as this Hon'ble 
• 	• 	Tribunal may deem fit and proper." 
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He further submitted that he would, not like to challenge 

the promotion order because the adhoc promotion is only for 

a period of six months which may expire very soon. However, 

he submits that the applicant would be satisfied if a 

direction is issued to the second respondent to dispose of 

the representation dated 23.9.2005 in accordance with the 

rules within a time frame. Mr.M.U.Ahmed, Addl.C.G.S.C. 

submits that he has no objection in adopting such course. 

3. 	In the interest of justice I direct the second 

respondent or any other competent authority directed by him 

to consider and dispose of the representation Annexure-C 

within a time frame of two months from the date of receipt 

of this order with reference to the Supreme Court rulings 

and other rule positions those are governing the 'field. The 

applicant is also at liberty to forward all the papers 

including the copy of the O.A. within a period of three 

weeks from today. 

The O.A. is disposed of as above. In the 

circumstances, no order as to costs, 

(K. V. SACHIDANANDAN) 
VICE CHAIRMAN 
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IN THE CENTRJJ XDMINISMATIVE TPXBUNIL, (JWWATI BENCH, 

GtJWWATX. 

.12094. 

rj N.C,-Patra. 
..... pp1icant. 

-.srsusa. 	S 

U.O.I, & Others. 
Respond! nt S. 

_..3TN 0J PSJIS. 

- - The applicant is working as $i.pe rintereut, Central .4 	t 
,ccise(Group-B). -He is a meither of S.C., Category. His next 

V 	promotion is to the post of ssi-st ant Commissioner. The 
promotion to the post of Assistant Canrnissioner is to be 
made from Group -B Executives ( Saperintende nt) - of Cent ra3. 
excise, stoms, and praiserin the ratio of 6:2:1 as per 
q 1ota ficed by the Hon'ble Slpreme Court. The reervat ion 
for sc/sT shall be Eo11oed in such promotion. 

By an order dated 22.8.2005, 267 Officers have been 
promoted as Assistant CornrnissiorErs, ohly 118 officers have been 
promoted from Central Excise - instead of 178 due. M per 
ciota of reservation 18 S.0 candidates shall have to be 
promoted but only 2 persons have been promoted. - The roster 
register has not been malñt ained. The applicant has submitted 
representation dated 23.9,2005 but without any result. 

The applicant prays for implenentation of the policy 
of promotion on the preribed ratio and reservation c1ota. 
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IN THE CEI'1TPL ADMINIMRATIVE TRIBUNAL: GTJWPI4ATI BENCH, 

CYWHATI. 

n p1ication Under S3cton 19 of the 

rninistrative. Tribunal tct, 1985). 

O.A. NO. 	/200g. 

Nimai thandra Patra. 
Jp1icant. 

The Union of India & org. 	- 
.....•.Respondents. 

INDEX. 

31. NO. Pat icul ars. 	 Annexure, 	Pages. 

2.010 A.  

Wrification. 	 . - 	12. 

30 	Orderdated22.8.05. 	A 

Forwarding Itter dt.23.9. 05. 

Pepresentation .dt. .23.9.2005. 	c 

Mernoranum.dt. 27.7.05. 	D 	- 

Piled by - 

Mvoc ate. 
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IN THE C1NPRATJ ADMINISTRATIVE TIøYNL. (TWWXrI BENCH, 

GUWHJTI. 

ippl.ication Under Section 19 of the 

Mmin.trat ive Tribital Aft e  1985). 

	

0.A. N. 	/20069 
• 	 -- 

Nimai thandra Patra, 

aiperint endent. 

Central EXCISe. 

chief ConrnissiorEr' $ off ice, 

cu gtoms & central ExciSe, 

,ghillong. 	 ...... 	p1icant. 
• 	 -Versus- 

The Union of India, 

The secretary, Government of India, 

Ministry of Finance & Co4Tpany Affairs, 

Department of Revez3le, 

New Delhi - 110001. 

The dairman, 	- 

Central Board of Excise & Customs, 

North Block, 

New Delhi 1100014 

The MeiTbe r • ( P & v), 
central Board of Excise & Customs, 

Nozth Block. 

• 	New Delhi 110001. 

4...... 
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The Joint Secretary ( ,Mministratión), 

Central 8oard of Ebccige & Customs, 

North Block, New Delhi 110001. 

The Deputy Secretary (M. II), 

Central Board of Excise & Cust6me*, 

North Bock, New Delhi 110001. 	
, 

1. 	.... 	. .. Respondents 
Opposite Parties. 

Details of plication against 'h1th 
the p1ication isrnade :- 

Deputy Secretary. to the Govt. of India, Ministry of 

rinance & Company Aff airs, Department of Ivenue, Central 

Board of Excise & Customs, New Delhi 'g OFFICE ON)ER 

132/2005 issue&on  22.8.2005 (ñexure -A) for 

promotion from . B Dcecutive Officer to the grade of 

sstant cómmiasioir, of Customs & Central Excise in the 

pay scale Of Rao 8000-275-13.0  500/ Impugned, 

Jurisdiction. 

The zp1icant declares that the subject matter of the 

application is within the Jurisdiction of this Hon'ble 

Tribunal. 

Limitat ion. 	 . 

The zpplicant .ibmits that the application has been 

filed within the limitation period prescribed Under Section 

21 of the Aaministrative Tribunal kt, 1985. 

..,. . 
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4. 	?crs. 

3.1. 	That the Zpplicant being a citizen of India and 

belonging to "Sr" category is entitled to get all his legal, 

pundamental and statutory rights. 

4.20 	That the JpplicaAt most humbly aibmits that he has 

been discharging his duties since the inception of his 

career with the entire satisfqtion of his superiors and 

1s no stigma in the advancement of his. career. The applicant 

is at pre eent working as( Siperintendent) Gr1p S Executive 

officer in central Excise. His next promotion is as 

Agaist ant Commissioner. 

4.3. 	That it is submitted that the Feondents while 

issuihg the Jirpugned office Onder tki for promoting the 

Grc1p-B officers of Customs & Central Excise to the post 

of A9sistant commissioner in the pay scale of Ps. 8000-275.. 

13,500/- 1( have not looked into and considered the percent-

age of the employees  belonging to the "reserved t.iota" i.e. 

"" & "ST" and thereby deorived the genuine s.c. & S.T. 
candidates to which this humble Jpplicant belongs. The 

1spondent did not maintain raster Jgister for s.c. & s.p. 
properly. 

4.4. 	That vide office order No. 132/2005m cf the Central 

Soard of Excise & Customs, New Delhi, issued by the Deputy 

secretary to the Govt. of India, has promoted 267 Grc*lp B 

p,cecutive Officers to the Grade of Msistant Cotrfnissioner of 

Customs...... 
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T 
Ozrflstoms 	Out of.  267 Nos. only 118 have been given to 

the Central Excise side, but as per pota fixed by the 

Hox'b1e Apex C1rt1:, the Ratio of Central 
CI!S, lztVJ) 

!bccjse: CUStOmS 
C 4- fe--  

praiser for poti 	is 6:2:1 and as 

such the ratio between Central Excise and Customs as 3%. ) 	 I 
.As per existing ratio, Central Excj8e should get 178 Nos* 

of promotion, but 60 posts have been given less. Even ifr-
118 Nos., respective quota for s.c. & S.?. , i.e. 150.4 & 

7.5% has not been given by depriving s.c. & S.T. Candidates. 

copy of the order dated 22.8.05 is enolosed 

as AMWcure Ao 

4. . 	That it is submitted that of the 118 NOs. promoted 

shown above only 2 persons on 	' and 4. on "sr" C1ota 

have been given promotion. 

4.6. 	That the ipplicant belongs to the • category and 

to the best of his knowledge and infoxmat ion his ne was 

under consideration for promotion to the higher grade i.e. 

ssist ant corrffnissioner. 	. 

4.7. 	That it is hwflbly submitted that against such gross 

injustice the 1pplicant has submitted a representation 

dated 23,9.05 eddzegged to the thairrnan, Central Board of 

Excise . & Customs, New Delhi thr.tgh proper channel requesting 

the Athority to inp1enent the prescribed percentage of 

"reserved iota" in.  the case of su4eet- prunotion and thereby 

consider. .. ... 
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consider and arrange promct ion of the ipplicant to the 

next high The representation of the. above was 

forwarded by the Chief  Coninisaloner, Customs & Central 

xcise, Shillong on the same date, i.e. on 23.9.2005 to 

the concerzd Aithority. 

copies of the forwarding letter dated 23.9.2005 

and the representation dated 23.9.2005 ae enclosed 

as Nmextlre r B and C reepectiwly. 

	

4.8. 	That it is humbly submitted. that even after lapse 

of months there is no. response from the Reondent s to the 

representation of the Jpplicant till date. 

	

4.9. 	That vide above office order No. 132/05 dated 

22.8.05, 267 Officers have been promoted, out of which 118 

nos# have gone to Central Excise, 7k have gone to customs 

(preventive) and 79 posts given to zppraiaers, at as per 
Hon'ble Ipex Court's direction in the case of w.P.(c) 
No. 306/1988 with W.P.'(c). NO. 651/1997 in the case of All 

India Pde ration of central Excise Gazetted Executives -.vs-
tiox, cluota has been fixed as 6*2:1 for promotion. Thus 

central Exc7ise has got 60 posts less. It was also made clear 

in the above order, if there is any change in strength of 

cadre, then Govermnent can change the ratio of promotion to 

the grade of Mastant Ccmissioner of Customs & central 

ccise. After cadre review of 2002, the total strength of 

Group-B... 

I 



Grrip B Ececutjve post has irxeased to 12,766 Nos. 

'(mt of 	124766Ôentral Excise ..  strength is 10,501 Nos. 

(9437 3lperinterdent central Excise + 1064 s1perintencent, 

central ccise engaged in Oistoms as Siper.intendene on 

LaM/Border), 1455 Nos. siperintendent Customs (Preventive) 

and 809 posts to thepraisers. Thus, new ratio would 	Z 
have been 13:2:1 after cadre review butthe Tespondents 
did not change the ratio for promotionas Assistant 

cornissioner in tune w±ththe cadresttenth of Siperin-. 
tendent, as a. resyWt (f cadre revIew. 

Thus, as a, whole the Siperfritendents of central Excise 
are'depried even in this orderalso. The Govt. is - not 

increased the ratio for the best' reasons known to them, 

thereby causing undue deprivation.  -and stagnation in cadre 
of Sipe rintendent s,,. Central Excise offending 'fundamental 

rights under Articles 14 and 16 of the Constitution of Xrdi 

4.10. 	That even if 118 promotions to the 's.perintendent 

of central EIxcise is given, there shall. be  at least 18 sc & 

.9 Sr. candidates promoted, but neglect$the m4ate of 
reservation pOlicy, the quota was not fIlled and the pIicant 
and some other genuine candidates have been deprived of,. 

their rightful claim of promotion. The Respondents have not 
maintØned Rster Fgister properly for s.c. &;S.T. candidates 
offending Axticle 335 of the. Constitution. 	.. 

. 	
4.11...,. . 
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441. 	That in this connection it is also further stated 

that the All India association of Central Excise C3azerred 

souti,e officers vide their Memorandum dated 27.7.05 to 

all concerned authorities rec1ested to review the ratio on 

the basis of the funct ions in Central Excise, Service Tax 

and customs on the ~~ ,of the Hon 'ble Siprerre Court's 

dizections in W.P.(Civj1) NO. 306/1988 with W.P.( Civil) 	Z 
No. 651 of 1997 in the matter of DPC for promotion to 

MsIst ant ConTnissioner so that the interest of the Siperin-

tendents of Central Excise is protected and their hopes abd 

legitimate expectations am are rust rated. 

copy of the !emorancuxn dated 27.7.05 i ercioged 

as Annexure - 

4.12. 	That the inaction and/or wrong action of the 

Fespendents have not only deprived the candidates eligible 

for corning into the zone of consideration for elevation of 

their career in higher grades but also caused resentment 

amidst their most conscientiis employees. The posts as per..• 

prescribed ratio of distrihition cannot be kept Unfilled in 
and/or left on the i*iins and caprices of the Selection 
Corrnittee and of the Employers. 

4.13. 	That it is stated that if the promotional policy 

including roster of reservation mentioned in the foxegoir 
• paras were observed and the vacarcies filled in , then the 

t 
zpplic ant along with othe ra would be be XE fited to a gre a 

ctent... 
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extert by getting their "just dues" of rightfttl claim. 'S 

allotting exce postto others grade..- 

The applicant: has been suffering loss of promotional 

prospects for no fault on his part, but negligence on the 

part of the Respondents toaccOring to procedure established 

by law. This aopiiaation is for irrlernentat ion of policy 

and directions and not against any individual. 

4.14. 	That this application is filed bonafide and to 

secure ends of justice. 

5. 	GI)UNDS TOR ILI 

being aggrieved by and dissatisfied with the impugned 

order, the ipplicant files this application, inter alia, 

on the following. 

0 

 

5.1, 	For that the order of p rorrot ion as Assist ant 

commissioner has been issued dehoxs the pomotional 

policy, and agnoring roster abe scheme of resrvation 

for S.C. and S.?. 

5.2. 	For that the Respondents have acted arbitrarily 

and without the authority of law, and withcit maintain-' 

ing !ster Pgister for sr/ST.. 

5.3. 	For that Fspondents have violated their own 

- 	
pevailing system and promotional policy and neglected 

the. . . . . . 

-I 
I 
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It 

the existing !i1es and orders of the 3(,e* Court in / 
maintaining the ratio of promotion to the grade of ASsistant 

CoTnrnissj.oner from Siperinterdent., Central Excise, 

aiperinterdene, Olstoms (P) and ppraiser. 

5.4.Zlor that the 1ngned orfer was perverse on 

the Lace of it. .. 

5.5. 	For that the. inu9ned order was unreasonable. 
and without application of proper mind. 

5.6. 	For that the i1Tugrd. ,  order was not the outcome 

of, considering all aspects in regard to maintaining the 

prescribed ratio for effecting prornoton for toresed 

Quota" Roster,  1gister for 

S.C. & S.?. candidates prerly. 

5.7. 	For that the Respondents have c.Lsed the 

infringement of xticles-.14, 16(1), 21,39(d) of the 

constitut3.on of India and thereby made discrimination 

with the plicant for the reasons best 1cnon to the  
Administration/Respondents.0 

5.8. 	For that the action öfspOndènts stated In the.. 

impugned order has invited bas" and 'miscarriage of 

justice". 	. 

:9. 	For that. Prixip1es of Natural justice have 

been totally evaded. 

6. ... . 
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60 Details of remedy exhausted. 

The p1icant declares that he has submitted represent-

ation and failing, to get his grievances redressed he has 

come to this Hon 'ble Tribunal for having just ice which seem 
to him efficacious as per Article-21. of the conèti.tution of 

India and there remains no other alternative to get justice 

of his grievances redressed. 

Matters not previously filed or pending with 
any other court. 

The ipplicant declares that he has not filed any other 

pp1ication, writ Petition or Siit regarding the matter in 

respect of which this 2pplication before any court or any 
other Bench of the Tribunal. 

!elief 	x,ght. 	 / 

In the circumstances detailed above the 4plicant 

humly prays that this Fton'ble Tribunal may be pleased to 

call for the roster register for Se/ST and other records and 

order and direct the IspOndents 2 

1) 	To consider the 	of this plicant in the rles 
s.c. cpota, for reconsideration for promotion to the 

post of Assistant Cofl!iissjoner of oistome and 

central Dccise"in scale Pa. 8000-27533,500/.. 

from siperintendent, Central E,cise. 

To issue rcessary directions to the respondents 

to give all promotions where excess promotions 

have been....,.. 

C 

/ 
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have been given to the Customs ( içpri aers & 

siperinterents (P) other than existing ratio 

6:2:1 fixed by the Hon'ble Zçex Cc&irt vide order 

in Case NO. W.P.(C) NO. 30 6/19 88 both w.P.(c) 
.io. 651499.70 and thereafter a3.tere& after review 

of the promotion after cadre reviei in order 

dated 22.8.2005. 

TO is.ie necessary directions to the respondents 

to determine fresh quota beten Central Excise & 

Customs in the lightof the increase in strength 

after cadre review during 2002. 

Any other relief(s) as this Hon'ble Tribunal may 

deem fit and proper. 

Interiitt I1ief. 

Pending finalization of the zpplicat ion Your Lordships 

may be pleased to issue order to the Ispordents to give 

promotion to the ipplicant to the Grade of Assistant 

conmissioner of Customs and Central ccise, on ad-hoc basis, 

if xcessaxy, and/or such other order/orders as this Hon'ble 

Tribunal may deem fit and proper 

ParticularS of ipplication fee :-

i.P.O. NO. 

Date of Issue.  

Value of I. P.O. - 

Issuing P.O.  

List of Annexures - 

M per flVEX. 



3.2 - 

V E R IF I.0 AT 10 N. 

I, Nirnai thandra Patra, son of Late Shagirath Patra, 

aged about 52 years, residing at Upper Labang, iil1ong, do 

hereby solemnly affirm and verify that the statements made 

in paragraphs 1. 4 and 6 to 11 are true to my knowledge, 

and those made in paragraphs 2, 3 and 5 are my submission 

as per legal advice and that I hqve not suppressed amy 

material facts. 

jd I sign this Application on this 6T11iday of 

february, 2006s 

N Place : Cuwahati. Signature of the 

Date. 	 Zpp3.ic ant. 

9  

/ 

'4 



NWSx'vt2A 
i' ',h 	A ''. I JLU iLfjfiJ'11\(J_lj 

(i(?'CIIiIiiCII( (11 litiliii  
MiIlIS(U)' of 19111111cC& Cuni1)niy AtfI%lls 

• 	 . 	 I)('joirIiiieu( of Revenue 
Ceufini Uu;iril of Excise & Cus(tniis 

Unçl: August 22, 2005 

'IcDERl3z/2 	.• 

Subjct: Pujinotioii Posting & Traiislcr in (tic guide of Assishitit Cnht11issiOuci• of 
Cuskmis & Cilial Lxcise - teg.' 	 , 

he l'resideut is pleased to order that the officers in the, grade of 
Siiperiiilendeu(s of Cenhal Excise, Superiiiteiideri of Customs (Prev. and Customs 
Apiuiisei', whose names appeur iii.A lilexure 1, II, & Ill respectively of this oidcr ore 
pI'i)l(,lcd Oil P rClyid-hoc[,asi Ille of Aistiit Coniiiiissioiicr of Cu (oii1s&cen(j,lixci w  ii thepiy scile ofP.s8 000 
date(s) they asume clinige of (lie Ii glier pOst and until ftiitliei' orders. 

Fhcse pronwtioiis to the grade of Assistant Conirnissioner (AC)Customs 
(:eiitiffl excise have been nude purely on ad-hoc basis for a (united perio(l of Six won his) 'T 	' Besides, (lie above promot ions 00 Jiot con icr on (lie of licers so piomoed any-cI 	br 
conhinucti officiation ii the giade of' Assistant Comninissioii' and (he period of such 
service will ilo(couml( for Seniority or as quat lying Service for further l)romo(ions, 

Cousequc:t upon (I ese plonlotlois, time posting! transfer order of officers iii the 
grade ofAssistwit / iepu(y Coiniuissioijc1•s is place iii Ammimexure IV. '('tic post lug / (rnnI'em' 
order i( ui1ici5 on (lie mecoIi1mctii(ioim of D(LDJU, DGC1I & DC (V ig.) and (hose 
local I)' rotated / transfcrr(i oii achiiimiistrat ye Coiisidema(joiis is placed at A mIlCxumc V. 	. 

The ulore , lienijojiccl pronmntois will be subect to oulcolli ,c of (lie Ril.luwiiig writ petitions andoigiiinl nppiicatioiis:_ 	, 	 S  • 	 • 	 S  

a) W.l'.No 48855/01 in Mummitumilligh Court 
I, W.1'.NoJ 57(34/02 ill Cliiiiiui :l4i Court 
c) O.A. No, 1579/2005 in CA], Dcliii Bench, 
d O.A. No. 415/2005 & M.lA25/2005 in CAT, Miiimi Dcimcli, 
e) O.A.N0378/2005 iii CAT, MuiiibnUJencli 

.1) O.A. No.51 7/2005 iii CAT, Ermmnkmilaiii Bench 	 S 	

• j) O.A. No. 398/2005 CA']', I lydcinhod i3cnch. 	
, 	 1 

• 	
S 	 . 	

.; 	 H 
The o(ticcis promoted / ii mis icimed nildem: (his order should he relived imincdiiody t)y 

(heir controlling officers without requesting or wniling tm 	suhstiuiic with (licdirècjioii 
to tIme officers comlcernc(l to assume (lie chmutge of (heir imew post immediately, A 
compliance report to this effect may be sent to Board by 31,08,2005, Time cotiltol I ing 
o(flccrs of tIme o1'fim's covered by (lie enclosed utder.s 

Will ensure (lint n officer in the 
(rolno( ion iki is ret ie ved if lie is nuder suspensiomi or facing any cflrgestmect or 
1u OSecutiQn thd report this fiuci to (lie l3oaid iunuiiediuiely. • 

(•5.. 	

j 



/ 	 6. 	With these orders all h representatiolis/requesls received so Far ,  from the 
oNiceis in the guide of Assistant / Deputy Coniniksioncr regarding transfer & psng 
stand dispoed of.  

7. 	The Amimires I, II, Hi, IV & V to this order are enclosed. 

Deputy Secretary to (he Coveiiiiiicjit of India 

Copy N. 

	

I. All the officers concetijed, 	. 

2 All Chief C omllllssgoIleis/ Dii cc(oi Generals of Customs & Cen(i il [xctse, 

All Commissioncrs/Dji'ectois in (lie Ditecloinles of Customs & Central Excise, It is 
requesed that (lie pec .ssaty charge assumption report in respect of the officeus of 
fficir charge may be set to the Donid by 31,08,2005: 
Pr. CCA, CIIEC, New Delhi• 

5 p Ss to IM/MQS (R)/ r/secy ( R)/Cliau man ([C)/ All Meiiibeis, CI3LC/ 
JS(Adnin)/DG(Vig )/Dn (Pub )/DS(Ad El) 

6. AS (R)/.tS ( R)/  DS(Adrin)ljcjis, 
7 All ((cods of Depiitmeiit ulldcr CE1[C 

SO( P) lAdy/Il mdi Section 	 , 
Offlce Order bide persoiia I btc.s. 

to. Conunissk,ncr, DOl'M, IDcttu 
.41 (lie Wib site Man igci Diiecoiate of Systems, Delhi 

a 

(R K Kuhn) 
DCIY Sccrctry to (lie Govei'iuiieiit of India 
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AD-hOC I'ROMO'I'ION OROER OF SUPRINTENDENF OF CENTRAL, EXCISE 

I'4iiiiie oI'livtihhicui'.s 
(Siipdt. of Cen(rol Excise) 

SI Sli.I r1s.  

ejiini}itiiici( I4iitiie of 

Cuinniissionci'iile 

H. R.D.DhamiwjJ8.6A9 13.4.88_______ ini1nir 
 R.B.l'n(cI(fl9J 1.53 	- 23.5.89.. AInncdbnd 

. 11-M.I'atcl(S]'),25.5.49 2.6.89 . Ahmcdabad 
 S.L.Ghaiad9y,7.7.50 	. 12.12.89 Mwnbai 

. G.A.Noorani, 1.4.49 . 	2.7,90 I lyderabad 
 D.V.I3liurc_(Sç)25.6:48 I L12.90 Mumbni 
 Rajjiar Sharnia, 12.2.50 19.3.91 

- 

Delhi 
 Naresh K.I'uri12.7.53 	...  9.3.91 Delhi 
 M.S.Yadav14.9,53 	. . 	9.3.91 Delhi 

.._..J2 - 
H. 

MadauLalloot'aii24,l1,52_. 
Mahal 	hl _Sin2X,.:5l 	. 	- 

20.3.9 I - Oumdigmh 
Chniidignrli 20.3.91 

12. I leeralal Wadhivani5. 12.52 20.3.91  
13, KnnuIKishoreJain 14,4.54. 22.4.91 	.. Jaipur _. 
14. Rshi Molian .Yndnv2O3.57 9.4,9] J,!l)ur 

 
 

A. K.D.cy9.2.54 ,* . . 
M.I3.Mathur3I.L53 	_. 

21.3.91 .  
22.3.9I .  

Jaipur 
Juipur 

-__Il. G.S.SiiakwaU055  24L6.91 ._Jni1n  
Indure  18 S.! 1.13aurkar,26,03,52 	

0  

U.K.Jain,_18.10.51 
26.03.9 I 

 22.03.91 .  . Indore 
 S.G:Trivcdi,17:l0.50  .16.05.91. Nagpur 
 A. R.Siriali,28,09,49 25,03.91 -- pur  

22 
 

N.P.'1'iwari(J5,O848 
Dasania K,PaitatiaikI 2.02.5C 

27.03.91 lndwc 
22:3.91 13hubnnshwnr 

 Rabindia Kuinar Dash- 
118.1.50  

25.10.91 Bliubaneshwiir 

 
 

Rain Naresh S)iarnia 12. I .51) 
V.K.Siiilia-122,3.51 

26.3.91  . Putnu 
25.3.91 Palnti 

 P.A.Nnraynnaii5.7.48 	. 11.7.91 Clieiiiiii 

2_ 
•30.. 

111aRisamy22.2.T46 	. 	..-- 
ftgihanI.748 

2. 2 .. ,. 
._449!  cliclillm  

 2.5.3.9i Chicnniii 
31. P.uiiiakant lrasn(I8.7,49  f49 __________ l'ntiin - 

._2: 
 
 
 

. 	 J 1iI 	J 
lJ.K.Sinhu-  Il 19.2.52 
A.K.Siiil;a 15.3.50 
I3jy_Mulhewl.3.5I 

31.5.9 l 
_L_._J.!2___.L 

 Puffin 
26.3t. Puffin 

 Cochin 
R. Jjiiluiiat'l5.3.5I 26.3,9 	. Cochin 
1.._ . .26.3.9  Cochiii 

38. 
39, 

tV 	kite warn Icr24,95l .  
AshokK[Shorey4]____ 
G. Sriiiivasnii-IV 1.5.54 

26.3.91 Cochhi 
.4I AHahabad 

 
 
 

4,4.91 
 10.5.91 

- 

 CIiciiiin 
 (1iciiiini V.l.Sivnkt,niar I .6-5 I 

13.KulaiidaiJcswnJnii22.2,5I -10.4.91  
 Lnwraiice David 17.12.52 

. 	 1I )!!, iL 
 I 8.4.91  

Chcninii _.2 7J:2 1 ,..,_._ 
3 
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-------- - - 4 
i' 	 _---- 

27.3,9 1  Cheni 
---- -. • 	46.- 	R.SLbharaa! 7.2.5! 

J1 
K.SikL4 _ 

27.3.9! 
Indore 

S.S.I3 ha d oI' YU4.l 	.52 
8.4.9! NthgTh1 

R.K.Mo1I 	ani28. 10.54 ---- 27.3.91 - ndoi e 
S. F ,Fra(!!ThI1 12.4.56 

27.3.9 
Indore 

SI. 	 Pa!hk 14,7.47 
-- --.--- - ----

52. 	Surcli ChtFit5( 	.50 
--.-- 

1.4.9! F1no 
tjb__ 

1_ 	hLP L9L_- 
' 	5,4.9! 	. Mwnbni 

54. 	S.F.CIdlabIia2O 10.5! 
-- 

ibi 
-- 

56- 	D 	hC8I.2  
3.4.9! Mtmbi 

R.S,Siii 	h 15.6.51 
2.4.9! Munibflt 

S. I .Padte29.l 1.50 
2.4.9! Mumbi 

9. 	A,D.Pc(kflt2O.4.SO 
--- 3.4.5! Mumbni 

60. 	S ,K,131m(CIO.3.Sl 491 
i.i3.lMocLSO. 

-- -- - -- 
ftA.Borkar.22.l.SB 	 : -- 2.4.9! Mumbol 

Muiiibai 
V.K.KUlkflfl)I'3.t .52 	. 	•. 2.4.9! 

Mumbfl 
A.G,NagaflClG.4.SO 	

. 22.4,9!  
Mumbni 16.4.91 	- 

-.-- 
29491_ 
26.4.9! • 	Mumbni 

S.M.SuFyyfld 7.6.5! - __1_-- ---- 
22_ 

- Mb___ 
Sk22i 

18,4.9 1  Mwnbfli 
A.M.Un* 21.10.5! 

3.4.91 Mumb 
J,A.Jadhfl,2.6.Sl 

- 149l__ 

2J__ • 
4.4.9! • Munibl 

73. 	V',R. Kle,26.4.SO Mumbai 
74 	lJSrnicl?OI° 

l59 
- -- - -- Mumbni 

---- Y .S.1h20.7.52 29.4.9! 
--.--- 12.4,9! 

.C.Chnbrin,2,9S2 
124 - MWUb 

--- 77 	 1ek220 --15,4,9! Mtiiib 

78. 	I' S'Cziflk1' 1.6.41 
25.4.9! Muiubi't -- 

.79 	I LF,KflUUIC,2J.I2.S2 
-,- 
-- --------

- 	8!. 	M.A.DanIdWC 14.4.53 
15.4.91 
-. - 

Mumbni 	

- 
Mumbol 

-- --- S,V.ChOldlh,BI 0.5! - 
-•.---- 15.4.91 

A.O.Jini I 5.5.50 • 	 ----- 
15,4.91 

- 	• - --. Mumbni 

- 84. 	R.T:MceraI1, 22 . 	.5 I 12.4.91 
. 	MtIfl1b' --------- 

K.'I',JadhaV,15.7 . . 5 l 3,4.9! -- Mumb 
S 	 1.46 	•.. 

.G,Shuihdk1T0/.! 
I .04 .9! -- 

- ---.----. 
97. 	VSRc0_ _ 	5 . 4 . 9L__ 

15,4.91 '- 	Mumb 
88. 	u.a,Wnlunj.I .6.50 

• 

9I_ Mw 	- - -- 

E A.9L_ 
90. 	SKe!k9_ 

124.91 Mumb"i 
9!. 	M.M.MflIhIF,l 5.2.50 --------- 

•. 
---- 12.4.91 ' 	Mumbfl 

I I,A,'ft!aSkr,22.6.St 	
.--- ... Mumbni 

A.S.Ashtckar5.S2 	
- 1.4.91 

y&h3I 	l _ 
22.4.9! AllnI11) 

95. 	Suhhnsh Chaink:r 
• 	 J!ti,20.7.S! 	. 
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Thtibnl 
96. Mik e s h  H9I . 

Snxcun, 16,1 ,4() 
S.K,I)uhlndi,(SI) 	.1 7.6.9 NOmbid 

T~l 

l 
 5.4.9

99. G.U.l3udharan 	6.6 5 . 4 . 9  

 S.D. Shudc2 1.1.5  

 KS.GondhiIekar 1 8.4.91 . 	Muuibai 

2.4L__ Ckdaij. 

i_l1ii- ____._iLL_- Chundimh. 

 R.S. Fradlnth,4.2.5 I 15.5.91 DhunncshWUf 

 

_______ 
K;S, Ghrin 	1.9.5 I 16.5.91  

• 	 _  _1_—__—.  M. KtuicIUWd I 2..9 I I Iydetulmd 

Rc(l dy ' g.w.488 	.•' 	. S  E3liubaush war 
 

• 26.6.91 Bhubanesllwflr 
 

F0MKir(FAh1i5L_20.6.9I_  

P.L.LenkalCiJ.53 	- 

Shillong 

I 10. I'.K.Das—IIL,l.3.48 20.6.91 SIo!_..._ 

I IL l.Sha;:ma 1  I .20.6.91 Shflloi 

Ill H (' IC IQ I 	ci 20.6.91 . 	 ShiIIon 	 S  
I 	14.  

2 0.6,9 1 shillall _L  

114. 	• B.l'nul23.I.53  20.6,91 S 	ShUJ9JJ_.J 

1I5. l.D.N1,25  206.9LJ _SIi'iIIoig_ 

HG. G.K.Sirnriiia I3ornl,9. 1.48 20.6.91 	I Shilloiig 

 
- 

V.S.Gakwnd (SF)2X4.5 I 3.3.93 	5  MIII4l'nI 

_ J.S.Cotichary (ST)3.6.5 I 
S 

I R.2.93 Mwnt1nI L 55  

I. 

"4 

VP 

5 54  

 

• 	
• 	I' 41 

•1 

I, 	
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IS'  

ANN EXURE- 11  

Ai)ilOCl'ROl'tU'1lQN 

-- 	T-ninc 	 DIIIQ  

Nii. nuil dn(c of 1)Ir(Il 

U. SantIiiiavaflU2 	.5.53 2.7.93 

2. C.C.iacob,9. I 1.4 9..94 

3  -E  
- 1 

9.8.94 
.---- 

4. R.K. Seigup(n, 1.5.194 1.9.91 

 
 
 

H. 

S,K.Ghosh,8.5J950 
M. Gaoesnn,I .2.51 
U.Ktiiynr 1 I9.9.49 
Mnthcw Iliilip,2 1.10,50 

9 LJosciADOs.6L 
10. Y. I'HuI jesudos,l 9.3 .51 

12. A.'I.Laxmikfl1,20. 1.47 
IS. Mai'toranjan Roy 

__
-, 	II. M.A.Gitc 54.8.50 

15, K.S.1rasad,I5.8.49 
10.  TL3haUachayaIJj9_ 
17. lvl.R. 	Saltinklic, 	.6.5 I 
I H. N.N. 	(.okkur,1 5.'1.53 
19. G.9.Kwillhcknr30.5. 4 9 

22 .9.94 
30,9.94 
30.9.94 
24.10.94 

Nninc. of 
Co iti in ksl on c I•n I C 

-H--  Thin__ 
COCIlin 
KoIkiIn 

Ka l kiita  
Chcwi 

- 

- 	wibrn 

Cheinmi 
(hcnnni 
KoI k ot 0 
IKoI'k n to 
l(olknln - 

Mtimbn 

IKolk n In.________ 

lSv1tii, I'i iii 
t4uinI)iii 

31.10.94 ____ 
31.10.94 
1.1 1.94 
19.12.94 

1,1.95 

11.1.95 
1.2.95 
1.2.9 5 
14.3 .95 
7.4.95 
7,4.9 5 

20. S.A.AnhIC,14.4.52  Mumbal 
Mtinibn 

21, 	A.R,fflVUI1I 1.6.51) 	( 	
7.4.95 CI  

------..----- 
L_ 

Kolknia ____ 
Cochin 

24. 'SAS Nnvz,9.8.54 . 	27.6.95 
mumbill 

25 Chennal 
26. K.Kamban,(sc2l.l 1.53 21.8.95 

_27 . 
----*--- 

J________j. 
. 

3P2 
2L_ 

 'F.S,CoIaco9. 11.48  3G:6.95 Mwibni. 
M UIUb 

1) .  M . 13lmskanni 
 

- 	30.06.95 

4air,05.0I .52  
l),I 1. 	5nwadc,2.6.5(J 
l3udhn Ucb M Ira 1.6.52 	- 

 ,_.30.6.95  

. 	I ,H.95 KlkiiIti 
• 32. 

-_-i_Thi:_ 
--)--• Jw l.8.2_ _J!i_---- 

. 
L9,__ 

Kolku1u 
36 Mihir Kniiti Kor, I H. I 0.50 I.. 10.95 

37. 
.---,--- .- 

- 	I iniknnii 	(,I;oIi,I4. 11.5 I I. 1(1.95 Kolkuln 
Mumbid 

L-_ yj5?.L__.-. I 3.I0.9  __L_._._. 
- 	Muinbui 

39,IA,IdIafl1,4.5_. 25.10.95 - 

'4 



- 
 
 
 

.-_--------. 

.-----_J - 	48. 

[3.R.Narvade.(Sç)j9'16 
SidhoJQIy)oI5 

-'22L  

jJUCr03.04950 
S.Khim19.09,5L 

251095 - 	MuniU 
25.10.95 Kkut 

MwnbaL 25.10.95 
 25.10,95
25,10.95 

 Munitmi 
- 	Kk1i1a 

.95 
01.01.96 
 12.03.96  

'Mumbii 
-- 	Kulkaln 

12 M um b u j 

.50.. 
2..v.v.s(rvc,15.01.53 

Al'. KiIlr L2 LOG 53 
05.07.96 - 	Munbul 

96 M wu b ii____  
_ 5. 1 ,_. 

 
S.Kshwu28.11.52 28.06.96  Mumbni 
LLSl3inr,O2M6,il9 28.06.96 Mumtmi  

53. 

57 
58. 

ClIndrnSckh0g,54 

MlflflIJ (SçJ .30996___ 
1J.L1')LL. 

ftK.Srkw',(ç)L2.5o 
lFti3ç)I65 I 

2806.96 Mumbni_______ 
Mumbui 02.096 	- 
Kkutn 

30.9.96 
309.96 
 30.9.96 

KutkntH 
Kkutu 
Munibi - 	59. 

60, 
iKurll  30.9.96 Mumh 

lsIwkui'çjw,8,47 309.96 Mibt  61. 
.62. 

63 

65. 
66. 

.67. 

C.Sai,sç)jo 
cso 

i'vwç5 
I I1oIu(e 	Kiiaizndaw 
SllL .54 

- i 
30.9.96 

Kolkti. 
i. 

- 1Kfflkfflu 
Kolkatit 
cheimm 

- KoIkn(  

- 3(9.96 
T 

10 1096 . 	. 
M.N.Mhatre  30 . 9 . 96 mumbld 

umbill  
iIMwnl 

• 69. 
70 

- 	71 	- 
VNAI1n(liam9jj 060151 
HA 1) Iw..HOw LLI 02 49 

01.09.96 
- 	2V66.9 6 

2110696 

• 	I 
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. .. 	 TS  

t SNO. 	 NAM1 OF OFFICItts 	. 	Dn(c 01 	 Nii'n 	Rj f CusIflc 

• • 	• 	 S/SILl his. Mt;WbI . 	
I 	UOUSC 

------ 	
I• 

I . 	
Mohd. Abti S'ia 01 Ui .i9(S 	

3 t .5.90  
. 	•J 

0. 1904  

4. 	Rjesh KuiiinI• Singli, 02. 	. t95 	 3 59 	
Kolknt 

t_----  - - • ----- 	
___I--__ I• 

(5. 

11 shnrIuDL 5 	 Milli 

I 	__ '2-- 
t 	9. 	D. Sciithclllflfl, 02.06,964 'Nflt 	

3L5.90 	 ChcUt 	I 
-- ----*- 

11), 	RnnThn Kumnr Mcthi I S.U1. 1965 	 31.5.90 	1: 	Chcni ---.-.-.•---- 

II. 	I lamb Dharnt 21,01.1965 	 31.5.90 	I 

1.--- 04 -- -- 	 .0_ 
I1I3 Rdd 	l5;07.1963 	 31,7.1991 	I 	. MUnbI 

I---  - 	

-- 

Ashwi .Kumr 01,01,965 	
3(7.1991 	1 	 . 

- --- -- 	

-- 

(5, 
I 	(.. 	. 	S.K. Mihto 30.06,1962 	

31,7.1991 	' 1 	MUIBbI 

----.-- -- 
----- __I 

I 7. 	Sniijy Ktwthr 01.02. 966 	 31,7,1991 	I 	Chennni 

- ----------L---- 	 __I---___' 
L)evendr l'rtnp 5inh. 95.UR. 1959 	 31.7,1991 	I 	Clienhlni 	' 

• h- 	------: 	 ' 

(20:. 
I 	21. 	S.V. SrivnsthV Kuiiir, 29.04 (966 	 3 1.7.1991 	 . 

1
I,--- .-
I 	22. 	 Smjny Kuiiiar, 06.0g. 964 	
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11 	9 Owmini 

. -KuIknInj,,__ 

. 
2.6.993  

Mriinbui   Stiiiit 	Kuinar, 	15.11.60  2.6.1993 	• 
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99 	. (,.U.ULRiinr,l 0.6.51  Mtiunbnj Chcnuai C's  
(00 	. 

101 
S.U. S1iide,2 1,1,51 
KS.C;ondIiaIekrI'l.4.5 I 
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____ 

Muinbal •. -- 	 . Mumbat - I CX 
- 	 - 
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166 	. (LS 	rukiii, I 9.09.5 . 	. 

— 

Mtiinbai - 
- 

Ahincdubad CX 
li 

- 	- 	- 	- 	
.•_ 	- 	- 

. 
__ • qp;iI CX 169  Kshwur),H52 

. 
- jIiui  ic:x • 170 U,S.L3aiiktir,02(J(j.49 	. 	. Pui 	CX 

: 	. 	 . 	. . ± icx ZL_ wicx .....!2 3. 	-.- M 	iinil cI!!'!!_ • 	. 	_ 
MwnhitL-II(X 

Durknj25() 	S 

Timid 
___________ 

cx !L. 'L_  
Mwnbui Mtunbai. -IICX'  7 NO PotatjJ.53 Kulkutu Muiiibuj - I CX ISO. IC.Surdur.(SC)j 950 Kolkalu Mwnljnt - UCX .__JL_ j.so K&knta Mba; - ucx 

ç 	5.56 Kolkulu KkuUtCus._______ 
• 184 

_.183 	_ 235.54 _. Chcniuti NACIN, Ilydcrnbiid 
'lIlonile Kiujy.udnw (T), 1.3.54 Kulkulu  lunthul - I CX  185 

196 
MNMt(ft( 5__— Mwid CX 

187 
G.U.Lulu,l 7.1 2.5(1 
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246 Aroiidekff, 21.12.1941 CX 
247 cihdR10—  

L8 	llL_ -- 

2 	Ksha 

249 	S. Madlni.suduii, 31.10.1966 
Chcnflfli Vi7.ujX 

- 

• 	25(1 	RwMO 	iii 	 .60 	- ChCiiIiuI 
Cheimni M ysure CX 

• 	 251 	Kunituthttswl 	12.5.65 
UL_ 

- 

25 	iuiIiVcndL5— 

..y nimSr 	(2:L- 

256 	OimShMcLU1 I76_ Mtniibui Mcci UI CX 
------ - -- .-- - 257 	Ram I let Mccmi (S'lj. 8.12.70 ----- Cheima) Jniui CX 

25K 	Shri Rum McenST). 	1.7.66 
K&ku 0lknCX 

- n--- . 	. -. 	2 	Si;rLiiibiaiiLJSU 
MntI;iu 	l)uii 	I )im 	30.12,1961 	Iicimiii 

— ----- - 	___________ 26(1 
M 	uie CX 

. 	. iL------- 

_L_ 
K_ 
Mw_ 

JL 
inbu _ 

262_ Shy1 	iL 	 66 Miiuibui Mecrul CX 
263 	 Kuinur, 15.11.60 

Clieiiiiui CIiS'l'T 	UutilUiC 

264 	- 	1. Suiribi Reddv- 	15,8.1964 -----:_ 
Munibai DIe. 0) 	'uI A Iluirs, Dcliii 

--------- 265 	-V ru 	(iuutu, I 6.6.69 
---, 	

,,--- Muiiibui .-. .---..—-----, Mectu) CX ------------- 
266 	S.1K M isliru. 10.1.66 

4..RML___-..---- 
C1SFA11!L___----- ------------------------- 

- 	 •• 
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!CX!LLCi' 

'I.iIiJiU1!I_LQ1U 
ijfltL.i!iiit1&!iS ul uCt),i&J 

--.---- 
OIFICER'S 1'AME 

-•- II(ESENT t'LACE oi ---- l'OSTED FO. 

S.(). 

AUDIT, Delhi DELI I CX 
I. 	flitu K:nwnr SitgIi (Mrs) l), 
- -- -- --l)IJICCIi, DcUii 

DELI" CX 
2. 	tiesti Ktiiiiur 

DC ' 
DLUHCX 

3 	
(wLati 	U 	j 

DELHI CX 

4 	K. 	flr DMDhI 
l)EI.Iil CX 

Ruliul LnI IJUICCE, Delhi 
5. ----- 

K. R. Minlhnr 
--•-------- Dl' I'R, Odhi 

DELI ii CX 

GurmcctS CII 	\VDc0 0, 

• 	
0 	

7. 	 . 

DO (SO). Delhi 
DELI II CUS OMS 

C. L. Pwi 

CE.STAT, 0cIh 
DELI II CUS I OMS 

Sniijccv liliituiig;ir 

DELI 

 

11  CUSTOMS 9. 
AiiI Kui,mc Kliuuuin 	.. 

---- 
DOOM, Delhi 

10. I.)L LI II C(JSIUMS  
i,in II. 	Ron' Chler  I)elhI 

DO (E. I'). Delhi 
TO DELI II CUSMS 

12. 	V. R. Eh7.n 

-- --- .---- CESFAT, Ocihi --• DELI II CUSTOMS 
3. 	U. Raj;uam 

14. 	MUIicrflSWgh Wi DI LLOALM DLLICS10MS.. 

.-i---. 	iitI1 DOPM,DCI 
CUSTOMS  

I)EI.l II ('USIOMS 
16. 	PiuIiiIn Muliun Rou CESTAT ,I)ELI II' 

fjo 	LUA1 0N. DCLII IL CUSTOM ,S 

17. 	Ow Prnkih 
I) CL III 

IR. 	S,,l,Iidi 	Nlttohi 	Miiliruiii LOGISlICS, Delhi 	I)CI,III ('US. (l) 

19. 	Juliinlcr 	1 1 111 	Singli D'IL.OF LOGISTICS Delhi DCLIII CUS. ci') 

Kwiiitt 	 I)I'l'R. 	i)II,i I)LL1 II ClJ.S. II') 
21). 	131'ijsh 

- ------ 
• 	 21. 	Mi MtiIn6i 

------ NACEN, F,,idibod ---- DELI ii CUS 

Mhovir Singli Choihnii IflE Or LEGAL AIFAIRS, 	DELI Ii CX 
22. 

• Dclhi - 

•fl 2J'i!L_------ • ' 
	CIILNNAI CX: 

CI ICNNA1, 
Ip 

R. V. IUIII u kIJsI 11 `1B 
	 l'A'l, Iui nR___ UAA!,C 

	

- 21'. 
	 DO 

IS 



- ----.- 
?i  

tc_ 

2. 	Duimwi 	I'urItisi U DO AU U IT II vdcrubad I I Y DERA U AD CX 

2 	oomitUI ACEN Chcutil 

NACEN,1IYJCrUbO(L.__ I-IYDERA[JADCX 

._L 	__ DGICCEJ 	nd_ HYDI:RAUADCX_ 

32. 	Smu 	Visuut l'welkur CESTAT Muinbi MUMUAI - I CX 

• 	33. 	AiiAkbar 	hI 	Iy NJAçUNL Mumb 	_.. ML!C.&__ 

34. 	Arvind Kitinat Saxenu CESIAT, Mutubal 	_____ MUMIJAI_—CX 
MUMUAI - III 

• 	35. Tax ,. mumbal Cr__ 

30. 	Vituty Kuntar ------------- -- - 
 I DO, AU uir, Munba l MUMUAI _ I CX - 

j'Kumar_chdIL çEsTKr, Mumbal 	_ MUMUAI - CX 

------------------------- K. K. SrvsIavu 	______ CESTAT,MuIIthIti  Mwnhtii - 	CX 

RnIrSghRO 'X°_ 
9ARACL_ 

ji_ 
NACEN Vndodaru  VADODAR2L. 

VjuyafflShgI__ UQ !!!L_ Mub—IICX 

42. 	13i11;t 	(lad' 	____________ (:I.LSIAT, Muitbi Mutlal - II 	CX 

Jj__ 	inLJflyIt 	_______ .LLJ 	L- - 

45. 	ljnrh i dc r .Sh -DOAUI)IFK(jttL__ KuIkt__ 

Koalu CX.I 
46L 	Somn 	1 1.3howikk 

 

jk:K%tIIrS1tL._... T.o.CjRUJ.CyIC 
DO [)RI . DIhi 

modKunnr_ 
jjIJ&K_ . 

'19. 	A. K. KotIi;tr KoU CX DO DRI 	Miuibui 
. - 

50.
- 

 K.I1 lUman U.OJ'. to Coiiuba(orc CX DO VIoçnu _ 
L 	AvhThc(c  DGdL 

52. 	I lurbir  U.O.I'. To Kolt<nta CX DOCEI, Yndodarn 

- U.O.P. to Chenini Cus 

•.. 	. 	Atilladmai 

- ... ........- K.J)traitj  i2_- 

U. 0.1 1 . 
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/ 	

-..--------- - - •____----------------: 	- 

cell 

_L 'JYJ------
ltg- -- 

Artc0! _— CAM -- 
--- 

"Cr 

CX 

Dcpu(y Scc1c(IIFY (0 t( 	CovtrflIfleI%t o[ 	(l0 



S.. 

9:•' _ 

LI:) POST 

cr'r "ir T! "!J rr r'r ctt-wrr 
— 	 .. 	

I ISL. L,ii L..I t , LJiVjI\Jt'VLi\ 

CENTP/\L EXCISE & CUS10MS 
SI:IL LO NC ZON 

r'1fl')T!' r\TrM 
C 	 I I 	It' I L I 	LU LIt 

t! iHw. (ri 	n 	iWi, \!G 	Iil)J)' 	793001, 
t'htiiii: I)3( 	.2Sfln 131. I;i.: 0364-2224747. 

UJ) 1 C, .- (oize 1€) 

5 	 1) 1L(I 

T hc ( li;inman 	
C) 

Cn1ral Board o[L.\cisc &. Cusoiiis 
\c)rtll 1 bc L 
Nov DLlhi - ii 0 001. 

ill! 

	

; iii' :::.l .1', f)/JW.j1 ),•1 ti1he (1i'u/ 	/ 1.v.ci.Iani (tnuh1:i.vsiu/I C) ,  

(..'i:c/,,t,t 	('flhI,i/ h, 	is e 	\(1l1 — CO#l.ie/C/1l1i(?I1 of 
,\. (.. tti f.\. I. (////(/jff((((V  

iidl 	f!nd 	ii.U,:d }iCiCWih 	ri.scn Ouil d:ucd 23.9.2005 
cubjnjd by 	h;i N,( . Pa'a. 	itimnd.i1. Cttital lise and Customs. Uuef 
.M1nflsoncis 	1Hc. SliillOII! Zo 	on 11W ahoc subjcc( \vhR'l1 is self cxi tnatoiv for 
infrmn inn and ncecssav': act ion. 	 C 

\1)ws f it lifu liv. 

J:J1C1( :. AS I hovC. 

h 

	 (J.S.1j. K1I.\J1ITYG) 
ii Ili11 



) - 
	 • 

To 
!'hc Chainnan 
Cetitial Board of Excise & Customs 
NoiTh Ii lock 
New Delhi -- 110 001. 

Respected sir, 	 I 	. 
(1 Ii,;u;I, / 'rop(r ( /siIlsFi('I) 

tit' 	I 	/,ii,s*illiIi go 1/ii ( i ode of I..i%(i,,af ( gsiwgsM.digiaif ,/ 

(ti.sfu;i:.s q Ce,:Ira/ L,eise - /Van -. can1dcratiw, of 
S. C'. & S T can di dates - RegardLng. 

1iiidl.y relcr to the Urdcr No.132/2005 dated 22,8.2005 issued vidc 
F.No.A-320/213/04!Ad-L1 7  C.B.E.C. New Dcliii on the above subject. 

Vide above promotion Order, total 267 officers has been promoted 
to the Grade of Assistant Conmiissionci Customs & Central Excise_,out of which 118 
Supeiiiiteudetit of Central Exc:ise has been promoted to the Grade of Assistant 
Commissioner. 

On 1)crus1l of the above mentioned Promotion Order it is seen that 
in the Central Excise out of 118 nos. of promotion. only 2 (two) Scheduled - Caste 
candidates and 4 (four) Schedule Tribe candidates has been promoted. As per existing 
norms against 118 nos. of Promotion, at least ItI nos. of S.C. candidates and 9 nos. of 
S.T. candidates would have been respectively but 
unfortunately the nunther is as poor as 2 & 4 respectively. As a result a good number of 
S.C. and S.T. candidates has bcen deprived from gclti iig promotion to t ic Grade o! 
Assistant Commissioner. 

Whereas In rcs;)eet ot PI'l1I iou li - in Stipci'intcndcuit Customs 
(Preventive) and horn Cusjouns Appraiser to a Grade ni Assistant Commissioner vidc 
above promotion Order undr existing norms i.e. 15% and 7.5°0 promotion given to the 

S.C. and S3' candidates. 
r- , 	•. 

-, 	
j\1ot co\ci on perusal of th ibo 	pi ornolion Ot de it is seen that 

• 	existing ratio between Superintendent. Central jXC1SC(T1 Al 	and Superintendent' 
Customs(PrevciiliVC) i.e. 62:1 as pci 1 lon'lle Apex Coiii(s In W.P. (Civil) 
No.30019 	and W.P. ((-`ivil) No. 651/97 has not been 101 lowcd. 

As per 6:2:1 ratio, the Central Excise promotion out of 267 was 
suppose to be 178 as aizainst 11 :. So. there was 60 promotion given Less Superintendent 
Central Excise to Assistant Commissioner, Central Excise and Customs. 

By that way also S.C. and S.T. members arc dcpiivc of thcir 
P110t IOU. 



a hove 	piolliolion 	aider 	Customs(1 'eventivc 
Superintendents ah -cady got proniolion ullo  .1un/91 whereas Central Excise side it is 
991 June for Gciicral for S.C. it is 92/1 7ebruary and for S.T. it is \-!aiehi93. 

ii 'cail icr occasion a so at the t iiiie ol cadre review during 2002 a 
lar(ge number ol poSt va not 1t\C11 to the Central Excise side and was given to o(hci's. 

MV fl1iilC VZIS also UI1CICF c.oii.sdeiitioii IOU p1011i011On (0 IIIC Grade 
of Aa;tan I (Th imiss)ner. Central I xeisc and Customs. I as! Superintendent Central 
,'ciac heti 	It) S.C. enIe)''IFV poiluoled In ,\sisIanI ('oinpi1iuIia on 03 	,2003 hia 

all India Seniority S I. No. was J 5(7 The nanie at last S .C. candidate piono .ed to the 
C radc nr A.ssist:mI Comnuissioi icr. (.'ustoms and Central I.eisc was Sri Sudaishan i)as, 

1 hcrclore. I pray to you to Ado ,  ie-isidi the promotion at 
S.C. and S.T. canddalcs inchidhu ow sell ftom the Superintendent Central Excise Grade 
to to utade of 1\ssisant Co Ilniasiolict as per the existing tiuriuia flxed by LOVCF1lfltCllL 

ol India wh i.e. I S"u and 1 ,50 for S.C. and SI. NOW has not becit lollowcd in (he above 
promotion Order depiivini a rood tiumber at S.C. and S.T. eandida tcs. 

An eat IV act ion is solicite(l. 

'totilS IiiIlifill:, 

(NU\•L-\I CIIANDRA PATRA) 
S UPE1UNT1iNI)LENT 

CEN'I'RAL EXCISE 
CI IIEF COMI\.lISS1ONF.RS OFFICE 

	

I 	R;r 	R 	. i i.'iri F 	. 	i: 'FIR 
I, L's) I .Jj\-I) I\ I.,II 	I. L\CU., L, .Lk..ILJ - 

SIJ1LLONG. 

(.Oi)\:  lorwardCd for kind itilormatian and iiecessauv ;iclion 

1 he \ieItth.I(lV). ChIC.. North l), hk, New odin - I 10001. 
2. 	Ile Chaiiiuian, N,tional Coit misnnieI ( 'at S.C. and SI. 

'I 
(. 	

F I \ 	I 	F 	- 	II 
U 	I (ki 	 I I 

CENTRAL EXCISE 

	

I • 	F 	• I 'I \ \ 1k 	F . • ('Ii' l 	F IF 	( 	- 	-, F 
lI 	'. 	 - 

(I:.rII, FT 	11r'I('1 
I_J,IN I i\.IJ 	L.k,_I,)j. 

('F III 1 i' • Fhl 
) 	ItS .1 .1.1 
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kLL JLNDA ASSOCIATION OF CENTRAL EXCISE 

GAZTETTED EXECUTWE OFHCERS 
Address for correspo:tdeacc 

13C LALIT MI1RA LANE, IcOLLcATA 700 004 
PhQne: 033 2554 7027 (Res.) o Mobile : 09831034352 

e-mail : aiacegeo_siddhanta@hotmaikcOrfl 

Sri Rathindra Kumar Sarkar 
Shi!long 

Sri G. K. Gangwani 

J?ajkot 
Sri P. Somasundatam 
Cochin 
Sri Rajendra Pratap 
Chandigarh 

Sri V. P. Pagare 

Na sik 

jjjj 

4 

Ref. No.: 	 Date: 27705' 

(:IRCIL,-\R NO. 1/AIA(:EGE0/2005 
1)ATEL) the 27u1  ,Julv2005............... 

All the unit secrctaric expectedly have received the letter dated 

1.1.07.2005 expressing thanks to their, for bestowing the responsibility on the 

present body to work for the betterment of' the cadre. It is kno n to 

participants who attended the meeting at Khandala, that no substantial policy 

decision could be taken alter detail revie of the problems and persuasion 

made by our Association. It is need of the day that we should pursue out 

problems for redressing the same in the line as agreed upon, not only by the 

Association Executive Committee but by all the unit secretaries throughout 

India. As you are all a' arc that the CI3EC is proposing cccation of POSt of 

Deputy Assistant Commissioner ithout clearly stipulating as to whether the 

said post is a promotional Post or GroupA post. Some members expressed 

their opinions 

 

ih:CL'pI*llj,2 the 1,iIid post as hiis been heard from ilic ioitrd 

oI!e ials. The members ina 	dearly keep in iliir minds that no post, 

whtever name it ma e.inic, is acceptable to us if it is not placed under 

(iroup-A service. lii this criiLiil junclurc when our members are reeling 

under severe stacnation. the Uoard may allure by creation of some post in 

between Superintendent and Assistant Commissioner but the members shouid 

not react immediately. The Association is not averse to any dispensation - if 

proposed for removal of stagnation and discrimination between the 'emr.ti 

Excise and Customs - provided it is declared clearly and unequivocally spelt 

out that the post of [)eputy Assistant Commissioner is not a promottonal post 

While the present bod h,is started luitetioning, it intends to impress the 

l)l lOvi ng matters tinned itte l\ 

A. Organisation - The recognition of our Association is pending for our 

inability to submit the list of members t'rorn whom the subscription is 

deducted from salaries. ( )n lv a t'e'. Secretaries have stibmn ittcd the I ist - 

Oilier Secretaries are requested to conic to Noida along with the 

listicert ilicates issued b I). 1)0. / A .0. and in case subscription is not 

deducted, the process rii;t he started at var footing so that the 

Association does not face am thret for not giaIiting of recognition. Ihe 

Sri R. Fcumar 
Chcnrioi 

044 2464 3453 

09840179393 ri 

Sri V. N. Jha 

Jarnsedpur 

Sri Jitendra Singh 

Ahinedcibod 

Sri M. S. Agharkar 

Mumbo! 
Sri RameshBabu 
Gun fur 

Sri P. Samuel 
Hydra bad 
Sri Vii ott! Kuiuttr 
Mee rut 

Sri Rabindra Chhabra 
0 

Delhi 

Sr! Anand Kishore 

Raipur 

- 

• ID 



ALL IN1MA ASSOCIATION OF CENTRAL EXCJISE 
GAZETTED EXECUTIVE OFFICERS --- 

• 	Address for correspondence 

3C LALIT MITRA LANE, KOLFATA 700 004 
P,hone 033 2554 7027 (Res.) @ Mobile 0983 103452 

e-mail aiacegeosiddhanta@hotrnail.com  

Ref. No. 	 Date 

Sri R. Kurnar 
Chennoi 
044 2464 3453 	 Joint Secretaries / \'ce l>ucsident of particular region shall co-ordinate the 

09840179393 	 nianer in the respective region to complete the process. 

. Fund l'osition :- Ihe taetual position of find of the Association is known 

to all . Needless to mention the need of fund to run the day to day 

Sri Rathindra Kumar Sarkar activities of the organisation. The 	Kolkata Unit of the Association 	is 
Shillong 

helping to run the show. It will he of great help if the Unit Secretaries take 
Sri G. K. Gangwani 
Rojkot 	 . 

action to clear the subscription dues in Noida meeting. The Regional 

Sri P. Somasundararn Committee is also requested to monitor the compliance. 
Cochin 
Sri Rajendra Pratap 

C. 	Action 	taken 	:- 	Election 	certificates 	have 	been 	sent 	to 	Secretary 

Chandigorh Revenue, 	Chairman 	and 	Member 	Personel 	and 	to 	all 	Chief 

Sri V. P. Pagare Con'missioncrs/ Commissioners 	throughout 	India. 	A 	letter 	has 	been 
Nas:k 

. 	 written to Sccreta' Revenue and Chairman to inteene in the matter of 
DPC for promotion to Assist.'int Commissioner so that the interest of the 

Superintendent of Central Excise is proteced. Another letter has been 
Sri S. P. Siddhanta 	. written to the above authorities to grant the pay scale of Rs. 7500- 12000 
Ho lciio 
033 2554 7027 

w.e.f 	01 .01 .1996 	with 	all 	consequential 	benefit 	as 	has 	given 	to 	the 

09831034352 Superintendent in N(R. Further, drafting of memorandum is on process 

to be subniitted to Sri P.Chidambaram 	Hon'ble Minister of Finance and 

Sri S.S. Palanimanickam. Minister of State for; Finance , Goventrnent of 

Sri V. N. Jha India for creat oil of post ok Assistant Com,i issioner and amendment of' 
Jarnsedpur Group-'A' 
Sri Jitendia Singh 

Recruitment Rules Mlich will be circulated in Noida Alisnedabad meeting. 

Sri M. S. Agharkar Copy of the letters are reproduced for information 
Mumbai To 
Sn Ramesh Babu Secretary Revenue, 
Cuntur Govt. of 	India. 

Sri P. Samuel Ministry of Finance, 

Hydrabad North Block, 

Sri Viiiiid lcuni New Delhi- 110002 

Meerut Respected Sir. 
Sri Rabindra Chhabra Sub:- Revision of pay scale of Superintendent of Central Excise- 
Delhi Regarding - 

Sri Anand Kishor 
Raipur Kindly refer to letter,  under F.No. A-2601 7/65/2003- AD.11(A) (Pt) 

duied 22.04.2001 issued h\ CU. N &C. I)epartnicnt of Revenu e , Ministry of 
Finance, 	Govt. 	of 	India 	granting 	pay 	scale 	of 	Rs.7500-12000/ 	to 	the 
Superintendent of Central I..\c sc with effect from 2 I .4.2004 along with other 
officers under the  

Sri Suhas Sarker 
Koikata ihe Association while appreciating the above ordr, craves leave to point ou 

that Superintendent in Narcotics Control Bureau has been placed in the pay 
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ALL INDIA ASSOCIATION, 
GAZETTED EXECJTIV OFFIERS 

Address for correspondence 

13C U6 LIT MITRA LANE, KOLATA 700 004 

Phone : 033 2554 7027 (Res.) o Mobile. 09831034352 
e-mail aiacegeosiddhanta@hotrnail.com  

Ref. No. 	 Dale 

SHft Kumar 
Cheonai 

044 2464 3453 
C93" 40 179393 

ma 
Sri Rathindra Kumar Sarkar 
Shiliong 

Sri C. K. Gangwani 
HcAot 

Si I'. Somasundaram 
Cocliin 

Sri Rajendra. Pratap 

C)iundigarh 

Si i V. P. Pagare 
T'Jisik 

Sli S. P. Siddhanta 

0 2554 7027 
1034352 

Sii V. N. Jlia 

Jo:nsedpur 

Si Jitendra Singh 
,; A cdobacj 

Sri M. S. Agharkar 
iii 	a i 

Sri Ramesh Babu 
Giintur 

Si P. Samuel 

Si \/i 11th 

Sri Rabindra Chhabra 
Dc//u 

Sri Anand Kishore 
I;) U 

kolkot o  

scale of Rs.7500-12000/- with effect from 01.01.1996 with all consequential 
benefits vide office order under F. No. 15/2(38) 12004- Esu. Dated 20.04.2005 
issued by NCB, Ministry of I Ionic Affairs, G.O.I. (copy enclosed). Also pay 
scales for the staff belonging to the organizd Accounts Department have 
been notionally extended w.c.f 01.01.1996 vide O.M. under F.No. 6182/ EllI / 
(1)/91 Dated 28.02.2003 issued by Depu of Expenditure, Ministry of Finance 
& Company Affairs, Govt. of India (Cop) ,  enclosed). 

In view of the above, the Association request to your kind and 
judicious self to revise the pay scale of the Superintendent of Central Excise 
with effect from 01.01.996 and for that act of kindness the Association as 
duty bound shall ever pray. 

Thanking you. 

End: As above 

Yours faithfully 
Sd!- 

(S.P.Siddhanta) 
Secretary General 

lu' 

Mr. K .M .Chandraseklmr 
Secretary Revenue. 
Ministry of Finance, 
Government of India 
North Block. 
New Dehj-I 10002 

Respected Sir, 

Subject :- Promotion of Group-B Officers - 
Request for intervenLion - 

The Association would like to draw your kind attention to the following 
facts:. 	 S 

A) 	1 he } -lon'hle Supreme Court in the case of All India Federation of 
Central Excise vs. Union of India against WP(CiviI):No, 306/1988 determined the ratio 2: I of Assistant (.Onh:flissjIle rS  for CcntnfJ Excic and Cust,ns on 
the bas oIpredornjnaj function under the respective Acts. 

While allotting l/3' of the posts of the Assu. Commissioners to 
Appraisers of Customs and Superintendent of, Customs (Preventive),th

e  Superintenden t of Central Excise engaged in Customs work was totally ignored. 

The posilioii, filer introduction of Service Tax in the year I 914,has 
totally changed. Utit at tii little of rcstrtictiiriti g  ofthc Depti in the year 2002, 
the work of the Assti. Colllrnissiorlers in Service Tax have not been taken into consideration Now, the ratio is ought to be reviewed on the basis of the functions in Central [xcic Service Tax and Custom 



1 •  ALL INDIA ASS'040"RATION OF CENTRAL EXCISE 
GAZETTED UtCUTIVE OFFIC,ERS. 

Address for crresponderzce: 
13C LALIT MITRA LANE, KOLKATA 700 004 

Phone : 033 2554 7027 Res.) o Mobile 09831034352 
e-mail : fflacegeo_sjddhanta@hotrnajl.co  

Ref. No.. 	 Date 

4 	4 	4 

Emu =.UE 
Sri Rathindra Kumar Sarkar 
Shillong 

Sri G. K. Gangwani 
Rajkoi 

'Sri P. Somasundararn 
Cochin 

Sri Rajendra Pratap 
Cltandigarh 
Sri V. P. Pagare 
f"Josik 

Si S. P. Siddhanta 
Ho/din 
033 2554 7027 
09831034352 

Sri V. N. Jha 
Jarnsedpur 

Sri Jitendra Singh 
Ah,nedabad' 

Sri M. S. Agharkar 
F 	Mumbai 

Sri Ramesh Babu 
Gunfur 

Sri P. Samuel 
Hydra bad 
5j Viiii,l IKuinar 
tVleerut 

Sri Rabirìdra Chhabra 
Delhi 
Sri Anand Kishore 
Roipur 

Sri Suhas Sarker 
Kolkata 

1 he }lon'ble Supreme Court. in the case referred to above, 
ff apportioned the said posts of Asstt. Commissioners in the ratio o16: 2: I to the 
U Superintendent of Central Excise. Appraiser of Customs and Superintendent 

of Customs (Preventive). The posts of Assit. Commissioner to the Customs 
f 	side were allocated to only Customs though a sizcable number of r 	Superintendent of Central Excise are engaged for Customs in Land/Sea 

Borders not covered under the jurisdiction of Custom Houses. The ultimate 
result is that while the 

Superintendents of Cusloms( Preventive )got promotion to that post in the year 
1994 have become Assit. Commissioners in the year 2002.the Superintendents 
of Central Excise promoted in the year 9l'are still languishiig. 

The Hon'ble Supreme Court against J.A.Nos.4,6 &8 in W.P.(Civil) 
No.306/1988 with W:P.(Ci'iI) No.651 of 1997 in the case of All lndia 
Fedcration of Central Excise vs. Union of India observed that the exercise of 
fresh deterniination of quota between the Central Excise and Customs could 
be undertaken. 	 - 

A iter restructuring in the year 2002,total no.of group 13 posts tinder 
CI3I C have gone up from 7901 to I 2766.OLII of I 276óposts,thc total no. of 
Superintendent of Central Excise is 10501(9437 Superintendent of Central 
Excise pIus 1064 Superintendents engaged in Customs as Superintendent of 
Customs (Prevcntive)}, 1455 posts of Customs (Preventive) and 809 posts of 
Appraisers of Customs 	While apportioning the 	posts of Assti. 
Commissioner, the actual strength of the feeder cadres should have been taken 
into consideratjo,n and the ratio should Conic to 13:2 : I between 
Superintendent of Central Excis, Superintendent of Customs and Appraiser 
of Customs. 

In view of above position, the Association would like to request your 
good self to kindly intervene in the ensuing DPC to be held shortly so that the 
Superintendents ofCenitral Excise get equitable and properjustice. 

Flianiking you  

Yours faithfully, 

Sd!- 
(S. P.S i dd han ta) 

Secretai-v General 
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General 
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Appellant 
Petitioner 

Versus 
Respondent 
Opposite pay 

Know all men by these Presents that the above named 
- --------------- - --------------- - 	dohereby 

nominate, constitute and appoint Shri ----- 

$L 	 and such of the undermentioned Advocates 
as shall accept this Vakalatnama to be my/our true and lawful Advocates to appear and act 
for me/us in the matter noted above and in connection there with and for the purpose, to do 
at acts what soever in that connection including depositing or drawing money, filing in or 
taking out papers, deeds of composition etc. For me/us and on my/our behalf andlwe agree 
to ratif' and confinn all acts so done by the said Advocates as mine/ours to all intents and 
purposes. In case of non payment of the stipulated fee in full no Advocate will be bound 
to appear or act on my/our behalf. 

In witness where of Jlwe here unto set my/our hand this ------- --------------------------------  

------- 

 

------- ----- day of---------------------- 

Advocate% .. 
N.M.Lahiri JiiSarkar 
Prasanta Kumar Barua Ashis Dasgupta 	, 

Bijoy Kumar Das ' B.M.Buzar Baruah 
B.C.Das ' 	Nisitendu Choudhury 
B. Banerjee Manik Chanda 

r  

AsitSarkar 
StutiDeka 

• .. 	 ' 	
' 	 S. Sarmah 

• 	 N. D. Goswami 

Received from the executant and accepted 
And Accepted 

I 

• 	•fl 

Advocate 




